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89. On careful consideration of the facts and on perusal of the order 

of ld. CIT(A), it is observed that ld. CIT(A) has held that no 

opportunity of cross examination was allowed to the assessee and 

except Shri Manoj Kandpal, none of the other employee of the 

assessee or MEPL had ever admitted receiving of any cash from 

MEPL. Further, the documents found and seized during the course of 

search at the business premises of MEPL conducted simultaneously, 

certain diaries were found and seized which were marked as 

Annexure D-1 to D-39. The said diaries contained entries pertaining 

to FY 2022-23 and it is an admitted fact that no entry was found 

noted in any of the diary relating to the year under appeal. The 

hon’ble Apex Court in the case of PCIT Vs. Abhisar Buildwell Pvt. 

Ltd. in Civil Appeal No. 6580 of 2021 dated 24.04.2023 

(reported in 150 Taxmann.com 257 (SC) (2023) has laid down the 

scope of assessment u/s. 153A r.w.s 153C and held the pre-
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